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1/9. 10. 1996 	Counsel for the applIat : Nr.D. Coudhary 

1 	 Heard with regard to the defects 

pointed out by the office. The learned couhse]. 
S 	

for the app.icant submits thatpáges 21.22 and 23 

are photo ccpies of the receipts aacthe original 

of all these documents are (jwith the resppndents. 

Considering the submissions,, we are of the view that 

the O.A. may  be considered for aissjon. 
S 	

ist this case an 30.10.1996 for ajssjon 

D. Purka y&  stha ) 	 Ca) MPS. 	 Member (J) 	 S 	 Member (A.) 

2/30.10:1996: 	Counsel for the pp1icant.: Smt. sujata.Nukherjj 
- S 	

As prayed for by the learned cbunsel 

for the applicant, list this case on 7.11.1996 
S 	

for 8dmjssion, 
* 

(- D.PurkQyastha ) 	 ( K.D.&aha ) 	'S  
MPS., 	Member (J) 	 Meither (A) 

S 	 S 	

S 	 S 

- 	 J 

a 



3/7.11,1996 

None 	appears for the 	appli'ct. 
djourned to 	12.12.96 for. 	admission. 

(V.N.1ehrotra) (K.U.aha1  
IVlemoer(A) 

0 

4/12.12.96 .ShriB.i.Singh, 	counsel for the.p1icrt.. 
• Heard. the learned counsel for the Jaiicant on the 

• question of 	admission. Mrnit. Isue 9otits to the res- 

ponctents to file their reply within f4ur weeks 	from 
today. Rejoinaer, If any, may be filed within two eeks 

thereafter. 	equisitesto he filed wi.hin a week. 
/ 

List o 	24.02.1997 before the RIgistra for compe- 

tion o 	p 	adings. 

(U.Pur ayastha) 	 (kti.Saha) 
Member(J) 	 - 	Member(A) 

r 

* 

5/24.2. 1997 None for the parties. od perusal of order 

no. 	dated 12.12.1996 	it 	ppears t hat the learned 
- 	counsel for the applicant was directed to file requisites for 

issuing notices to the;, respondents 

withja week but the same has riotye 	been 

• compiled with. However, for the ends 	f justice 

one week further time is allowed to file requsites. 

Put up on 	20, 3,1997 for SR. and w a. 
• S 

I- 

NPS. 

 

/ 	 ( S. 	, 	nha 	)• Dy.Registrar 
I/c 



0. A. -477/96 

1997 None for the applicant. Mr. R. K.Chouy, Jr. 

Counsel to Mr. J.N.andey, SrStandjrj dounsei appears 

for therespondents. W/shas not yet been filed. Put up 
on 2.5. 1997 for,  filirg W/s. 

	

- 	 - •- (S.P.Sinha). 

	

- - 	
- Dy.Registrar I/c 

.97 

The lea.rned counselfor the applicant is 

present. None for the r espondents. No-. Wls has.èt 
been filed. Put up on.. 3. 6.1997 for filing w s 

( S. .Sitha 
Dy.Registrar I/c 

The learned counsel for the appIjant 'is present, 

None for the respondents. W/s has prot yet been filed. 

The learned counsel for the Lpplicari.t submits that 

the matter vre listed bf ore the Hon'ble Bench 
for direction0  - Considering the submission of the/ 

learned counsel let the matter be listedbefore 

Hon'ble Bench for dir.ecU on on 6. 6. 1997 

"VO 

S.P.Sjnha ) 
Dy.Registrar I/c 

W/s not fi1 cd so far. Four wee) furh r time 

is alieu for the same. Rejoinuer may ie filed. within 
two weeks thereafter. \ 

List befoze SiviB for u1ctjon on 07.08.97. 

(v .N.Ne1-rrctra) 
- 	 V ice Chatirma 

/s not filed so far. Four weeks further tIme is 

allowed for the same. Rejoincier maybe tiled withip two weeks 
thereafter. 	 • 

List on 29,09,1997 for direction. 

7. 
V.N.Mehrotra) '•. 

Vice 	 - 

- 	 - 



H 

29. 9.7 $ince bench is nt available, list 
on 20.11.97 for direction, 

(V.K. rivastava) 
Deputy RegIstrar 

12/20,11.97 	List it on 29. 01,1998 for direCtiOfl\ 

SJ 	(R.J_oo ja) 	 (V.N.Mehrotra) 
Member(h) 	 vice-chaimnan 

13/29.01.98 	W/s hasbeen .fiked. Rejoizicier, if any, my ie 

filed within two weeks. 
List on 06.04.1998 for (iirectioh. 	: 

(v 0N.Mehrôtra) 
vceCaitmafl 

14/ 6.4.98. 	Re.oinder not riled s.o far. Four weeks futther 

time is allowe,d for the same. List it on 6.7.98 for 

direction, 

O.N. Iviehrotra). 
CBS/ 	

* 	 Vice-chairrnán 

\5/06.07.98 Shri D.Chdhu, counsel fort  the applian. 
on request of the1earrid counsel for the ./ 

applicant three weeks further time is allowed to 
file rejoinder. List on 08.09.1998 for directioi 
with thex name of Shri J.N.?andey, S6c for the 

	

respondents. 	 0 

(L.&.K.rasad) 
Si<J 	 Member() 	 ViceChaian 
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16./ 8.9.98. Rejoinder not filed so far. Four weeks 

further time is allowed for the same. List it on 3.12,98 

for direction. 

(L.R.K. Prasad) 	 (v.N. Ilehrotra) 

1embar () 	 Vice—chairman 

3.12.98. Shri D. Choudhary, the counsel for the applicant. 

Shri V.M.K. Sinha, the counsel for the respondents. 

The learned counsel for the applicant states that 

the grievances of the applicant has already been redressed 

by the respondents. He may be permitted thwithdraw this 

aM. 

2.. 	We have considered the matter. This OM stands 

disposed of as withdrawn by the applicant. 	 / 
/ 

/CEi / 	(LMKSH1MN JHA) 
	

(L.R.K. PRASAD) 

MEMBER (J) 

	

	
MEMBER (A) 

IIM-.21 8/96 

today's 
1B./ 3.12.98. 	In view of theLorder passed in OM, JIM 

becomes infructuous. It is accordingly disposed of. 

/ 	(LMKSHIIMN JHA) 	 . (L.R.K. PRASAD) 

MEMBER (3) 	 MEMBER (A) 

Ic B. 


